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Judgement

A.S. Bopanna

1. The applicant herein is the Transferee Company. This company is before this
court praying that the meeting of the shareholders to consider the Scheme of
Amalgamation be dispensed. The Transferee Company which was originally
known as "Metropolitan Media Company Private Limited" was incorporated on
12.09.2006. Thereafter, changed its name as "Metropolitan Media Company
Limited" on 25.10.2011. The Transferee Company has proposed a Scheme of.
Amalgamation with the Transferor Company and the same is considered by the
Board of Transferee Company on 18.04.2012. The Scheme which is available at
Annexure-N to the petition is nhow to be considered by the shareholders. The
documents at Annexure-S indicates that there are no secured and unsecured
creditors in respect of the Transferee Company. The certificate issued by the
Chartered Accountants would indicate that the Transferor Company has 13
shareholders indicated in the list which has been annexed to the certificate
issued by the chartered accountants. The said certificate is at Annexure-T to the
petition. Insofar as the 1.3 shareholders, they have issued their consent which is
at Annexure-R series. They have indicated that they have perused the scheme
and they have no objection to accept the same. In that view of the matter,
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insofar as shareholders are concerned, they have also indicated their consent to
the scheme. The company has no secured and unsecured creditors.

2. The said consent is as provided u/s 391 of the Companies Act and when the
same is already given, in such circumstances there would be no need to hold a
separate meeting of the said shareholders to consider the same once over again
despite having already given their consent. In that view of the matter, prayer
made in the application is accepted. Convening of the meeting of the
shareholders is dispensed.

The petition be filed in two weeks.

Downloaded from CourtKutchehry — https://dev.courtkutchehry.com/judgments/metropolitan-media-company-limite... Page 2 of 2



